FORM D /\}J
Rejection Order i )
[Rule 4(iiy] ‘

No HC.XXXV- 01/2022-23/ 156 RT]
Dated S../09/2022

Ta,
Mr, Nirmal Chandra Taid,
H. No- 578, Ward No-5, Sawkuchi,
Kamrup {M) = 781040

1. Please refer to your application, registered as LD. No 103/2022-23
Dated 03/09/2022 addressed to the undersigned regarding supply of
Afarmation relating to delivering the judgment.

3. The information sought for cannot be furrished as the LP.O. of T10/-
has not been enclosed with your application. You may resubmit your
application  alongwith the LP.O. in favour of 'Reaistrar General,
Gauhati High Court’, payable at Guwahatl.

3. As per section 19 of the Rignht to information Act, 2005, you may file
an appeal to the Registrar General cum First Appellate Authority

within thirty days of the issue of this order if you are ot satisfied with
this reply.

T Tep adel
E . owmTy, %
Registrar (Judicial) & P10
Gauhati High Court

Encl.; as skated.

w 0¢fn"‘1‘nﬂ/



FORM_'D’ o
|'Il-l.i:__:lL (—f

Rejection Order

[Rule 4(iii)]
No HCXXXV- 01/2022-23/ {21 [ RTI
Dated . ..f/09/2022

To,

Mr. Yugal Kishore Thakur
OMNGC, Surface team, Naya More,
1* Floor, Bokaro, Jharkhand - 827001

1. Please refer to your application, registered as LD, No 104/2022-23
Dated 03/09/2022 addressed to the undersigned regarding supply of
information relating to present status of WP{C) 8280/2018.

2. The information asked for cannot be supplied due to following

reason:-

For not complying with Rule 8(jii) of the Gauhati High Court (Right
to Information) Rules,2008. The IPO so enclosed with your
application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid in
favour of ‘Registrar General, Gauhati High Court!, payable at
Guwahati, instead of “The Public Information Office, the Gauhati High
Court”. You may resubmit the application after rectifying the
aforementioned deficiency.

It may be mentioned here that status of case Is available on

official website of the Gauhati High Court.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the Registrar General cum First Appellate Authority
within thirty days of the Issue of this order if you are not satisfied with

this reply.

Enclo : as stated. R R e =T
gt Y . W

Registrar (Judicial) & PIO

%}&‘@/ uhati High Court, Guwahati,
R



To,

_ please refer to your RTI application registered as L.

FORM 'E’
information to the applicant

Form of supply of
[Rule Alivi]

Ney HE.00V- 1/2022-23/148] RTI
Dated <-/09/2022

Mr. Tutu Ojha
Fatahati, Ward no.2, Barpeta -781301

D. Number 99/2022-
93 Dated 24/08/2022 addressed to undersigned regarding supply of
information relating to pay scale of Record keeper and Nazir of Family

Court.

 The information acked for is as follows.

1- Record Keeper = Scale (14,000-60,500), Grade pay 8,000.

2- Nazir = Scale {14,1]!]!}5[),50[!], Grade pay 8,000,

The pay scale and grade pay of UDA of Family Court is same a5 Record
keeper and Nazir.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Reagistrar General and First Appellate Authority Within
30(thirty) days from the issuance of this order if you are not satisfied with

this reply.

R 6 -r..-r.,..'.'&-.u_..
A SN

Registrar (Judicial) & PIO

suhati High urt, Guwahati.



To,

FORM ‘E’
Form of supply of information to the applicant
[Rule 4{iv)]

No HC.XXXV- 1/2022-23/1 %% RTI
Dated .!%./09/2022

Mr. Rajib Kumar Roy

Vill- Kaldoba, Pt-1II, Agomani
Dhubri - 783335

. Please refer to your RTI application registered as 1.D. Number 106/2022-

23 Dated 06/09/2022 addressed to undersigned regarding supply of
information relating to status of the complaint dated 28/07/2021.

. The information asked for is as follows.

The complaint, dated 28/07/2021, submitted by Sri Nirupam Ch.
Ghosh, has been disposed of.

As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Registrar General and First Appellate Authority within

30(thirty) days from the issuance of this order

if you are not satisfied with
this reply,

R .5 .T-.q?uﬁﬂ-ﬂ-.
ﬁ" b‘li'h-h_h

Registrar (Judicial) & P10
Gauhati High Court, Guwahati,



HE GAUHATI

( HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH

From

To

Sub:
Ref:

Mo, HC. XXXy - 14/2022-23/1 SERTI
Dated Guwahati, LA 0902022

St Rafique Ahmed Tapadar
Reqistrar (Judicial) & PIO
Gauhati High Court-781001

Mr. Nilim Kalita
SPIC, LA to L.R. & Under Secretary
Judicial Department, Govt. of Assam

Request for information under Right to Information Act, 2005,

RTI application by Mr. Somen Ch. Paul, Regd. Vide 93/2022-23
dated 21/08/2022.

Sir,

With reference to the subject cited above, T am forwarding herewith
a RTI application dated 30/07/2022 of Mr. Somen Ch. Paul, for taking
necessary action from your end as the subject matter falls under your
Jurisdiction. Reply, if any, may directly be sent to the applicant.

With warm regards

Yours faithfully,

Encl: As stated above . a. Tep =,
LB - T

Registrar (Judicial) & PIQ
ati Hi aurt, G a

Memo No. No. HC.Xxxy ~14/2022-23/1% 7 | RT1, dated the 19 /09/2022
Copy to:

Mr. Somen Ch. Paul, Ofo- Munsiff, Golaghat, He is requested to approach
the abovementioned PIo for getting the information in respect of his query.

B. &, _-.-'-.‘-.I_.‘in-ﬁ‘

W% e omm s g

] h-_'
Registrar (Judidal) & PIo
Gauhati High Court, Guwahati



To,

510~

FORM 'E’ _
Form of supply of information to the applicant
[Rule 4(iv)]

No HCXXKV- 1/2022-23/06 2} RTI
Dated {&a/09/2022

oot

'.r-"tl

Mrs. Ruma Roy,
RGBS Road, Barsapara, Guwahati

. Please refer to your RTI application registered as 1.D. Number 92/2022-

23 Dated 18B/08/2022 addressed to undersigned regarding supphy of
miscellaneous information relating to transfer of computer typist of the
distnct courts,

. The information cannot be furnished as the Identity of the person whose

information has been sought has not been disclosed in your application,

You may resubmit the application with complete details of the pPerson
Concerned,

Registrar (Judicial) & pip
Gauhati High €ourt, Guwahat,



HE GA T 11
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. H.C. XXXV — 2/2021-22/]1 £, %/RTI
Dated Guwahati, .J5,/09/2022.

From: Smiti. Panchai Sharma
Dy. Registrar (Judl.)& APIO
Gauhati High Court, Guwahati - 781001

Toe : Mr. Sahdev Singh
Under Secretary to the Govt. of India and CPIO (NM & JR)

Jaisalmer House, 26 Man Singh Road
New Delhi- 110011

Sub:  Seeking clarification in respect of letter no. N-17/62/2017-NM dated 17/08/2022

Sir,

With reference to the subject cited above, T am to inform you that
above-mentioned RTI application seeks information relating to Sl.No.1 A copy
of the letter written by the centre to all the High Courts in November,
2017" without any specific issue no. and date of the said letter. Hence, it is
not possible for this Registry to reply to these gueries,

Accordingly, T would like to request you to kingl ' i i
) y provide this Registry,
a copy of the aforesald letter so that the RTI application can be attended.

With warm regards
Yours sincerely,

& s\
Dy. Registrar E‘Iudl.}& APIO
Gauhati High Court, Guwahati.

: L e
'El't,_allralf;f



FORM E’
Form of supply of information to the applicant
[Rule 4{iv)]

Mo HC.XxXxV- 3/2021-22/165) RT1
Dated 1%/09/2022

Ta,

Sri Hare Krishna Choudhury
SJA, Gauhati High Court

1. Please refer to your RTI application registered as L.D. Mumber 105/2022-
23 Dated 05/09/2022 addressed to undersigned regarding supply of copy
of ACR for the year 2021.

2. A copy of sought for information attached herewith.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authority within
30(thirty) days from the issuance of this order if you are not satisfied with

this reply.

= - *:-:-.:‘i-...-.ﬁh‘“-'ﬂ-.
Ly R ol T, -
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.




To,

FORM ‘E'’
Form of supply of information to the applicant
[Rule 4(iv}]

No HC.XKXV- 4/2022-2314% RTI
Dated .19../09,2022

Mr. Rakesh Dubbadu
3" Floor, Bhanu estate, Opp JNTU
Behind ICICI Bank, Hyderabad - 500072

1. Please refer to your RTl application registered vide I1.D. Number

111/2022-23 Dated 14/09/2022 forwarded to undersigned seeking
information relating to pendency of cases.

. The information asked for is as follows:

18 2)- Mumber of pending and disposal of cases in  the  Gauhati
High Court (Principal Seat and Outlying Benches) and all Subordinate
Courts under its jurisdiction, are available at the official website ( from
2007 till date). You may access the said information by following the
link:-

hittos.;/ghconiine, gov.in/index, pho/sta tistics!

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General cum First Appellate Authority within

30(thirty) days of the issuance of this order If you are not satisfied with
this reply,

R
WLV
"}-"\-"11 =i

) E]
Registrar (Judicial) & PIO

ati Hi uwahati,



N,
FERE! |!'|-| |”I_-:‘:_".-::.:_
Form of supply of information to the applicang e

[Rule 4{iv)]

No HC.X00v- 1/2022-237 1§47 RTT
Dated .2\/0yz2022

Ta

Mr. Satygiit Tarapdar
5. Dahotfa Road, Near Sreepally lane
Tinsukia — 786125

1. Please refer to your RTI application registered as [.D, Number 106/2022-
23 Dated 06/09/2022 addressed to undﬂﬂgned'regarding supply of

information relating to written examination of LDA & Copyist in Bistrict
Court.

Z. The information asked for Is as follows.
1 & 2 - The interview of the said posts were concluded on 0%/08,2022
and dedaration of final result is currently under process. Hence,
declaration of marks of a candidate and cut off mark of the written
examination may hamper the confidentiality of the recruitment process.
Furthermore, the Registry will publish the marks of all the

candidates in written examination in the official website along with the
final select list of candidates.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authority within
30(thirty) days from the issuance of this arder if you are not satisfied with
this reply.

R —r-..-..r...'?}-.r‘__

" % AN - Y
@,ﬂ'f"ll ) id Registrar (Judicial) & PIO
R ik ot Teinkist




FORM ‘I

e

Form of supply of information 1o the applican!
|Rule 44iv)]

Mo HCXv- 3/2021-22/ 1651 gy
Dated 2L /09/2022

T,

ari Nayan Dev Choudhury
Court Master, Gauhati High Court

1. Please refer to your RT1 application registered as 1.D. Number 109/2022-
23 Dated 12/09/2022 addressed to undersigned regarding supply of copy
of ACR for the year 2009 to 2021,

2. Copies of sought for information attached herewith.

3. As per section 19 of the Right o Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authority within
30(thirty) days from the issuance of this order if you are not satisfied with

this reply.

"oas Tepallen
e T T
Registrar (Judicial) & PIG
Gauhati High Court, Guwahati.

WP:I'J P?J..J w"}\a\



FORM (B
of information 1o the applicant

iRule 4(iv]]

Mo HCXV- 1/2022-23/ 164/ RTI
Dated 26/09/2022

I"arm of supply

Mr. Maruf Ahmed Choudnury
vill & P.O- Maizgram, Karimgan] - 788712

 Please refer to your RTI application registered as 1.D. Mumber 101/2022-

73 Datd 31/08/2022 addressed 1o undersigned regarding supply of misc.

information relating to eanction strength and vacancy position of Judiciary

. The information acked for s as follows.

|- The Gauhati High Court
| &anction Strength " Current strength i vacancy position

Grade

Ga'zet;_:f:d afficer _ 173 159 14
| Ministerial , 264 247 : 17
i (Stenographer

Gd-11 & I, LDA,

Copyist, Typist) _
| Non — Ministerial 108 101 ' 07
| Grade IV | 304 | ™ | 13
2 — The Subordinate Court of Assam
| Grade canction Strength | Current strength | Vacancy position

DA Copyist, | 1429 | 10749 | 350
| Typist {Computer '

_ Assistant ¥ |

Stenographer 107 62 , 45
| Grade-1 '

Stenographer ’ 101 L 42 | 59
| Grade-1I .
| Stenographer 268 ' 173 g5

Grade-111 '

| Grade - TV 1483 | 1237 ' 146



3 - Karimganj
District & Sessions Judae Establishment.

o | Sanction Strength Current strength | Vacancy position

| LDA, Copyist, 22 | i 2
Typist (Computer
Assistant ) i - | |
Stenographer Z % ’ |
Grade-1 ‘
Stenographer | L ; :
Grade-11 i

' Stenographer 3 A 3

. zrade-111 | |
Grade - TV 27 4 ' L

Ch_l'-E-f .'.II.H:IIG::':I Maqistrate

[ Grade | Sanction Strength | Cumrent strength | Vacancy position |
LDA,  Copyist, 25 22 | 3
Typist {Computer
Assistant )
| Stenographer i 0 | 0
| Grade-l '
| Stenographer 2 1 1
| Grade-[1
| Stenographer | 4 3 1
Grade-111
| Grade - Iv _’ 20 | 15 ' 5

It may be mentioned here that there is no separate MACT or Family Court
in Karimganj district judiciary and information of Foreigners Tribunal is
not maintained by the Gauhati High Court.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authority within
30(thirty) days from the

1ssuance of this order if you are not satisfied with
this reply,

R o - Tr-llr.lm.:mq

AL vofa. 9,
Registrar (Judicial) & PID
Gauhati High Court, Guwahati,



i

b
e

To,

frement Voxds fﬂ}(ﬂ

FORM I
Form of supply of information 1o the applicant
[Rule 4{iv)]

No HC00V- 1/2022-231 71/ RTI
Dated 45/09/2022

Mr. Privangku Buragohain
Mear Naharkatiya Police station
Dibrugarh - 78&610

. Please refer to your RTI application registered as 1.D. Number 102/2022-

23 Dated 02/09/2022 addressed to undersigned regarding supply of
information relating to accountability of Subordinate court emploves,

. The information asked for is as follows.

1&3- Yes, these rulesforders are applicable to all Subordinate Court,
2= Mo, Gauhati High Court Rules, 2015 is not applicable to

Subardirate Court,
485 - Sought for information is not available with this Registry,

6, 7.9 & 10 - Conducts of Subordinate court employee are ragulated by
"The Assam District and Sessions Judges Fstapishment [Ministerial)
Service Auwle, 1987 and "The Assam Chief Judiclal  Magistrate
Estabiishment (Ministerial) Senvice Rule, 19877, which are available on
public domain. There is a vigilance cell in every district judiciary, where
concerned individual can submit his/her grievance,

B.- Fee levied as per Gauhati High Court Chvil Court Rules & Order and

Gauhati High Court Criminal Court Rules & Order.

As per section 15 of the Right to Information act, 2005, you may file an
appeal 1o the Registrar General and Frst Appellate Awthority within
30{thirty) days from the issuance of this order if you are not satisfied with

this rephy.

oA _ﬂ-[.l-;a'n.h,..
e T T
Registrar {Judicial) & PIO

Gauhati High Court, Guwahati.



To,

FORM ‘E’
Form of supply of information to the applicant
[Rule 4(iv))

No HC.XXXV- 1/2022-23/ 5Ty rT1
Dated *% /0072022

Mr. Bidyut Karmakar
Kalahbhanga, Ward no. -3
Barpeta Road- 781315

1. Please refer to your RTI application registered as 1.D. Number 115/2022-

43 Dated 23/09/2022 addressed to undersigned regarding supply of misc,
information relating to service rule of Subordinate court employes,

. The information asked for is as follows,

1 to 8 - All aspects of service rule of Subordinate Court employees are

governed by “The Assam District and Sessions Judges Establishment
(Ministeria]) Service Rule, 1987 and " The Assam Chief Judicial Magistrate
Establishment (Ministerial) Service Rule, 1987" which are available on
public domain

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authority within

30(thirty) days from the issuance of thie order if you are not satisfied with
this reply,

B T-'-:'-r-ﬁ e,
Sk vy = Ly
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati,



THE GAUHATI HIGH COURT

{ HIGH COURT OF ASSAM, NAGALAND, MIZORANM AND ARUNACHAL PRADESH |

Mo HC. XXXV - 14/2022-23/ 1 7 2 /RTI
Dated Guwahati, .%4(1/09/2022

Sri Rafique Ahmed Tapadar

From
Registrar {Judicial) & PIO
Gauhati High Court-781001
To : The District and Sessions Judge,
Barpeta,
Sub:  Request for information under Right to Information Act, 2005.
Ref: RTI application by Mr. Bidyut Karmakar, Regd. Vide 117/2022-23
dated 29/09/2022.
Sir,
With reference to the subject cited above, 1 am forwarding herewith
a RTI application dated 18/09/2022 of Mr. Bidyut Karmakar, for taking
necessary action from your end as the subject matter falls under your
jurisdiction. Reply, if any, may directly be sent to the applicant.
With warm regards
Yours faithfully,
@
Encl: As stated above. i
o.owy. Ty,

Registrar (Judicial) & PIO
uhati Hi uwanak

Memo No. No. HC.XXOWNV —14/2022-23/ 1 73 / RTI, dated the 24{./09/2022

Copy to:
Mr. Bidyut Karmakar, Kalahbhanga, Ward no. -3, Barpeta Road, 781315. He is

requested to approach the abovementioned PIO for getting the information in
respect of his query.

B Tepudeln
Bealic o L

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati




To,

FOREM ‘E’
Form of supply of information to the applicant
[Rule 4{iv)]

No HCXOV- 01/2022-23/1 74/ RTI
Dated 4. /10/2022

Mr. Kashu Kumar
RZ-15A, Street -03, Metro gate-03
Palam village, West Delhi-110045

1. Please refer to your RTI application registered as 1.D. Number 112/2022-

2.

23 Dated 21/09/2022 addressed to undersigned seesking infarmation
regarding case no Crl, Pet. 230/2019,

The information asked for is as follows.
1&%2-
As no specific date fixed for the case in last hearing, the case will be
listed in due course of time.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General and First Appellate Authorty within
30(thirty) days of the issue of this order.

" . -T-._.r._n..ﬂ.._
LU R
Reqgistrar (Judicial) & PIO
Gauhati High Court, Guwahati,



THE GAUHATI HIGH COURT
{ HIGH COURT OF ASSAM NAGALAND., MIZORAM AND BRUNACHAL PHTI.]EEH I
Mo, HC. 000 - 14/2022-23/ (55 /RTL

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial} & PIO
Gauhati High Court-781001

Ta : Mr. Neiko Akaml
Registrar, Kohima Bench, Kohima

Gauhati High Court
Sub: Reguest for information under Right to Information Act, 2005.

Ref: RTI application by Mr, Ranvir Kumar, Regd, Vide 109/2022-23
dated 12/09/2022.

Sir,

With reference to the subject cited above, I am forwarding
herewith a RTI application dated 23/08/2022 of Mr. Ranvir Kumar, for
taking necessary action from your end as the subject matter falls under
your jurisdiction. Reply, if any, may directly be sent to the applicant.

With warm regards

Yours faithfully,
Encl: As stated above. R Tepudeh,
LT o 'L',t__‘_‘
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati
mmﬂ Nur H‘D- ch o X
Boran XXXV ~14/2022-23/|6| / RTI, dated the 1&,/09/2022
Mr. Ranvir Kumar, Jawahar Navodaya Vidyalaya, Barahiva, Lakhisaraj —

B11302. He is requested to
. dpproach the abov
9etting the information in respect of his query SEea. FI0 or

. - Eﬁdl.{}q
. G . e T T “-'
Registrar {Judiclaﬁ?ﬂﬂm
Gauhat] High Court, Guyﬁhﬂf



To,

FORM _E
Form of supply of information to the apphicant
[Ruie 4{iv)]

Mo HC OO0 - g3/2022-23(F 4 PT1
Dated &4f10/2022

Mr. Abhishek Prem
Gauhati High Court, Guwahati.

. Please refer to your RTI application registered as 1.D. Number 114/2022-

73 Dated 23/09/2022 addressed to undersigned regarding supply of his
ACR for 2020 and 2021.

. The coples of the infarmation sought for is attached herawith,

. As per section 19 of the Right to Information Act, 2005, you may file an

appeal to the Registrar General cum First Appellate Authority within
30(thirty) days of the issue of this order If you are not satisfied with this
reply.

Enclg;- as stated.

. B THT:-QI:;-:L

u-.11 L

Registrar (Judicial] & PIO
Gauhati High Court, Guwahati.

s,
bl Ty



To,

FORM ‘E'
Form of supply of information to the applicant
[Rule 4(iv)]

Mo HC.X000- 03/2022-23/41&/ RTI
Dated A0y10/2022

Mr. Rupam Basumutary
Gauhatl High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 113/2022-
23 Dated 23/09/2022 addressed to undersigned regarding supply of copy
of order/resolution creation of post of Senlor Gr. PvL. Secretary.

2. The copies of the infarmation sought for is attached herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Registrar General cum First Appellate Authority within

30(thirty) days of the issue of this order if you are not satisfied with this
reply.

Enclo:- as stated.

R. @ ‘Tnl'l-n'l.m_
Bo o M e
Registrar (Judicial) & PIO
MMML

Udess,
g



THE GAUHATI HIGH COURT

( HIGH COURT OF ASSAM. NAGALAND, MIZORAM AND ARUNACHAL PRADESH )
No,HC.XOXV - 14/2022-23/ [ F+5/RTI
Dated Guwahati, ZL/10/2022

From : 5ri Rafique Ahmed Tapadar
Registrar (Judicial) & PID
Gauhati High Court-781001

To : Mr. Budi Habung
Registrar, Itanagar Permanent Bench.

Sub: Request for information under Right to Information Act, 2005.

Ref: RTI application by Mr. Ranvir Kumar, Regd. Vide 123/2022-23
dated 12/10/2022,

Sir,

With reference to the subject cited above, 1 am forwarding
herewith a RTI application dated 21/09/2022 of Mr. Ranvir Kumar, for
taking necessary action from your end as the subject matter falls under
your jurisdiction. Reply, if any, may directly be sent to the applicant.

With warm regards

Yours faithfully,

Encl; As stated above. AR e

WB M L

Registrar {Judicial) & PIO
Gauhati High Court, Guwahati
?ﬂe;m:r t;'-iu. No. HC.XOXXV ~14/2022-23/ 13-4/ RTI, dated the 2$/10/2022
¥ oo
Mr. Ranvir Kumar, Jawahar Navodaya Vidyalaya, Barahiya, Lakhisaraj -
811302, H-l? s requested to approach the abovementioned PIO for
getting the information in respect of his query,
R. & Thi‘?ﬁ';'ﬂﬂ.
" S
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati




To,

11

"

FOEM ‘E'
Form of supply of information to the applicant
|Rule 4({iv))

No HCOOMV- 4/2022-23/17¢) RTI
Dated .21./10/2022

Mr. Rajesh Thakral
Gully aidan, Mear Raja cinema
Fazlika Road, Punjab- 152123

Please refer to your RTI application registered vide I1.D. Number
125/2022-23 Dated 17/10/2022 forwarded to undersigned seeking
information relating to pendency of cases.

The information asked for is as follows:

18 2)- Relates to the Supreme Court of India.

3 and 4) - Number of pending cases in the Gauhati High Court (Principal
Seat and Outlying Benches) and all Subordinate Courts under its
jurisdiction, are available at the official website. You may access the said
information by following the link:-

httos.//ahconling, gov.in/index. php, statistics]

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General cum First Appellate Authority within
30(thirty) days of the issuance of this order If you are not satisfied with
this reply.

= H-"Fu-'f-'-"g‘:"‘“"

Registrar (Judicial) & PIO
uhati High Court, Guwahati



FORM 'E'
Form of supply of information to the applicant
[Rule 4 (iv]]
No. HC.XXXXV —02/2022-23/1 88/ RTI
Dated@l./14/2022

From: S5ri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

To : Mr. Luitdeep Roy
Kalibari, Amingaon, Kamrup (R)

Sub;  Information under RTT Act.

Ref:  Your RTI application dated: 01/10/2022, Regd. Vide ID No. 119 /2022-23
dated 01/10/2022.

Sir,

With reference to the above, photocopy of OMR answer script in
respect of yourself / Roll No.34769 of Recruitment Examination of LDA & Typist in
District Court of Assam, 2022 is enclosed herewith.

Yours sincerely,

Enclo : as stated R A TR,
el v w

Registrar (Judicial) & PIO
Gauhati High uwahati.



FORM 'E'
Form of supply of information to the applicant
[Rule 4 (iv)]
No. HC.)00V —02/2022-23/1 8 4/ RT1
Dated @]./14/2022

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

To : Mr. Kashyap Talukdar
Bharegaon, Sarupeta - 781318

Sub: Information under RTI Act.

Ref:  Your RTI application dated: 01/10/2022, Regd. Vide ID No. 120 j2022-23
dated 01/10/2022.

Sir,

With reference to the above, photocopy of OMR answer script in
respect of yourself [ Roll No.11020 of Recruitment Examination of LDA & Typist in
District Court of Assam, 2022 is enclosed herewith,

Yours sincerely,
= = "r_'l-h'riﬂ-la o,

Fha g Lo
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.

Enclo : as stated




FORM'E’
Form of supply of information to the applicant
[Rule 4 (iv)]
Mo, HC. XXXV —-02/2022-23/ 182 [ RTI
Dated 01/11/2022

From: Sri Rafiqgue Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

To : Mr. Manajit Talukdar
Uparhali, Bijoynagar, Palashbari

Sub:  Information under RTI Act.

Ref-  Your RTI application dated: 01/10/2022, Regd. Vide ID No. 118 j2022-23
dated 01/10/2022.

Sir,
With reference to the above, photocopy of OMR answer script in respect of
yourself | Roll No.34797 of Recruitment Examination of LDA & Typist in District

Court of Assam, 2022 is enclosed herewith. The answer keys are uploaded in the

Gauhati High Court website

Yours sincerely,
[ —F'.-F ﬁnﬂl-lq-l,.

Enclo : as stated A% i Aa

Registrar (Judicial) & PIO
ﬁa_u_ilatiﬂigh_twﬂﬁul_warﬂl-



FORM 'E’
Form of supply of information to the applicant
|Rule 4 (iv)]
No. HC.XXXV -02/2022-23/1 80/ RTI
Dated ®1./11/2022

From: Sri Rafique Ahmed Tapadar

Ta

Sub:

Ref:

Sir,

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

. Mr. Bikash Jyoti Sarma

Ward no.1, Kairara, Nalbari

Information under RTT Act.

Your RTI application Regd. Vide 1D No. 121 /2022-23 dated 11/10/2022.

\With reference to the above, the information pertaining to your guery
is provided herein below:

Reply to ©Q.1; Photocopy of OMR answer script in respect of yourself / Roll
No.41783 of Recruitment Examination of LDA & Typist in District Court of
Assam, 2022, is enclosed herewith. |
Reply to Q. 2: Cut off marks of U.R. category in respect of Nalbari distnct
is 67 {Sixty Seven).

Reply to Q. 3: Official answer keys for 'Series €' has been uploaded in the
Gauhati High Court website.

Yours sincerely,
R.- A TP ad =
wy + L - "I.‘“___.
Registrar (Judicial) & P10
Gauhati High Cou rt, Guwahatl.



From:

To

Sub:

Ref:

Sir,

FORM 'E’
Form of supply of information to the applicant
[Rule 4 {iv]]
Na. HC.Xxxv -02/2022-23/ L€ [ RTI
Dated 9171172022

Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

: Mr. Debarshi Dey

Khalilpur, Dhubri-783325

Information under RTI Act.

your RT1 application Reqd. Vide 1D No. 122 [2022-23 dated 11/10/2022.

With reference to the above, the information pertaining to your guery
is provided herein below:

Reply to Q.1: You may inspect your ariginal OMR. shect {Rnll.Nu-lﬂlE?}

with prior intimaton to this Registry.

Reply to Q. 2: Xerox cOpY of sought for information is attached herewith.

vours sincerely,
'E,- N —r_...,\"l wd
- A T T,
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.



FORM CE
Form of supply of information to the applicant
[Rule 4{iv)]
No HC.XXXV- 4/2022-23/ (L) RTI
Dated 24./11/2022

To
Mr. Antriksh Kar Singh
EK 590, Scheme 54, Vijay Nagar
Indore, Pin- 452010,

1. Please refer to your RTI application registered vide LD. MNumber
129/2022-23 Dated 28/10/2022 forwarded to undersigned seeking
information relating to strength of Judges and pendency of cases.

2. The information asked for is as follows:

1-
| Sanctioned Waorking strenath | Vacancy
Gauhati High | strength of Judges | of Judges |
I Court | a 24 24 | -

3 and 3} - Number of pending and disposed cases in the Gauhati High
Court {Principal Seat and Outlying Benches) are avallable at the offical
website. You may access the said information by following the link:-
hitos://ahconline.gov.in/index. php/Stalistics!

1a, 2a and 3a- relates to MP High Court,

3. As per section 19 of the Right to Information act, 2005, you may file an
ty within
d with

appeal to the Registrar General cum First Appellate Authori
30(thirty) days of the issuance of this order if you are not satisfie

this reply.

oA .-i-‘._.r‘:-i-ﬂ-n_
FoLT I L L

Registrar (Judicial) & PIO

Gauhati High Court, Guw hati



. As per se

Enclo ; as stated.

FORM "D’ | Q\C/

Rejection Order
[Rule 4(iil)]
Mo HC,XXXV- 01/2022-23/1221 RT1
Dated S}./11/2022

Ms. Taruna Pamwar
L-6, Kalkaji, New Delhi-11001%

Please refer to your application, registered as 1.D. No 132/2022-23

Dated 03/11/2022 addressed to the undersigned regarding supply of

misc. information relating te Juvenile Justice Committee.,

 The information asked for cannot be supplied due to following

reason:-

For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules,2008. The IPO so enclosed with your

application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid in
favour of ‘Registrar General, Gauhati High Court, payable at
Guwahati, instead of "P.1.OD, Assam, Gauhati High Court”. You may

resubmit the application after rectifying the aforementioned
deficiency.

ction 19 of the Right to Information Act, 2003, you may file
an appeal to the Registrar General cum First Appellate Authority

within thirty days of the issue of this order If you are not satisfied with

this reply.
ﬂ LI L ""l'l:".-.ll}-:_-\.-hﬂ.."‘ﬂ_
W e Y e

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati



@,

' To,
%

1. Please refer to your ap

. The information asked for cannot be supplied due to

Enclo : as stated.

Mr. Ashish Ranjan Das :
Radha Raman Lane, Karimganj -788710

plication, registered as 1.D. No 133/2022-23
Dated 03/11/2022 addressed to the undersigned regarding supply of

information relating to vatancy of District Judiciary, Karimgai,

following
reason:-

For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules, 2008, The IPO so

enclosed with your
application, is returned herewith.

The requisite fee of Rs 10/- paid through IPQ, is to be paid in
favour of ‘Registrar General, Gauhati High Court, payable at
Guwahati, instead of "Registrar (Judicial) & P.1.O, Assam, Gauhati

High Court”. You may resubmit the application after rectifying the
aforementioned deficiency,

. As per section 19 of the Right to Information Act, 2005, you may file

an appeal to the Registrar General cum First Appellate Authority

within thirty days of the issue of this order if you are not satisfied with
this reply,

R W e B

O AR e

Registrar {Judicial) & PIO

Gauhati High Court, Guwahati



FORM ﬁTC/

Rejection Qrder
[Rule 4(iii)]

No HC.XXXV- 01/2022-23/137; pT]
Dated .4./11/2022

Secretary,

Hindu Yuba Chattra Federation
Old Amulapatty, Sivsagar

1. Please refer to your application, registered as [.D. No 134/2022-23
Dated 03/11/2022 addressed to the undersigned regarding supply of
information relating to allegation against Addl. Dist. Judge, Sivsagar.

2. The information asked for cannot be supplied due to following
FEEIE:ﬂI"'I:"

For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules, 2008, The IPO so enclosed with your
application, is returned herewith,

The requisite fee of Rs 10/- paid through IPO, is to be paid in
favour of ‘Registrar General, Gauhati High Court’, payable at
Guwahati, instead of "P.I.O, Gauhati High Court”. You may resubmit
the application after rectifying the aforementioned deficiency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the Registrar General cum First Appellate Authority
within thirty days of the issue of this order if you are not satisfied with

this reply.

£ :
“.m - "l“"h.!i T L T

Enclo : as stated. bl AR TR s
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati



Ta,

[FORM T
Form of supply of information 1o the applicant
[ Rule A{iv)|

No HE 00 4/2022-23185; 11
nated M /1172022

Mr. Afay Kumar Singh
Raghupati, Post Kumbha
Sitamarhi — 843331

1. Please refer to your RTI appbcation registered wvide LD, Number

128/2022-23 Dated 02/11/2022 forwarded to undersigned seeking
information relating to various aspects of Right to Persons with Disabilities

Act, 2016.

_ The information asked for is as follows!

1& 2} Judicial Department of Govt. of Assam vide Notification no
0377 2017-ESTT-JUDL-Judicial /{6A dated 19 JO8/ 2017 has earmarked
the 19 Additional Sessions Judge where ong of More Additional Sessions
Judges are there in district and where there is no Additional Sessions
Judge, the Sessions Judge of the District as Special Court to try the

offences under Right to Persons with Disabilities Act, 2016. (Copy

attached)

3}-  Does not anse.
4 to 7)- Querics demand opinion or view of the P10 and under RTIL Act it

cannaot be furnished.

n 19 of the Right to Information act, 2005, you may file an
cum First Appellate Authority withir
sfied with

As per sectio
appeal to the Registrar General
30{thirty) days of the issuance of this order if you are not satl

this reply.

[ T - —I'-l: et
LS B T i T
Registrar { Judicial) & PIO
Gauhati High Court, Guwahati.



To

1. Please refer to your RTI application ¢

FORM ‘E
of information 1o
[Rule 4{iv)|

Form of supply the applicant

No HC.XXXV- 4/2022-23/143/ py
Dated .1*.'!.-;"11;’21]12

Mr. Rakesh Kumar Gupta

Flat-301, Golf link p

esidency,
Sector —

18B, Dwarka, Delhi-110078

egistered vide 1.D. Number
-23 Dated 17/10/2022 forwarded

information relating to National Judicial Data Gri

126/2022 o undersigned seeking
d.

2. The information asked for is as follows:

1 to 6} ~ Sought for information are available at public domain. You may
dccess the said information by following the link:-

h.t_tprﬁ_:.-'-_*nm.e_cc;wrtigmr_-.inf_njsjgﬂmwlndg-.rﬂr:-

7 and 8)- Relates to the Supreme Court of India, final authority of NIDG,

As per Section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrar General cum First Appellate Authority within

30(thirty) days of the issuance of this order if you are not satisfied with
this reply.

ﬁ' el B ']“ﬁ'-"";‘h
LLERYTEW

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.




"/;fl rl ﬁ’f.,u{-

FORM ‘D
Rejection Order
[Rule 4(1i)]

WNo HCXOMW- 01/2022-23/11%) BTI
Dated %4,/11/2022

To,

v Mr. Shubhrajyoti Das

ﬂf,tj’,::; v Chandrapur Pt-1, Lala, Halakandi — 788163

J 1. Pleass refer to your application, registered as LD. Mo 137/2022-23
Dated 15/11/2022 addressed to the undersigned regarding supply of

infarmation relating to a MAC Appeal case.

Z. The information asked for cannot be supplied due to foliowing
reason:-

For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules, 2008. The PO so enclosed with your
application, is returmed herawith.

The requisite fee of Rs 10;- paid through IPO, is to be pald in
favour of ‘Registrar General, Gauhatl High Court’, payable at
Guwahati, instead of "P.1.O, Gauhati High Court”, You may resubmit
the application after rectifying the aforementioned deficlency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the Registrar General cum First Appeflate Authority
within thirty days of the issue of this order if you are not satisfied with

this reply,
T Tapalioa
Endo : as stated. - EEETEE W
Registrar (Judicial) & PIO

faihati Hioh Court, Guwahati
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G'f"f;{ J@}ﬁ - 6 l C

FORM ‘E'
Form of supply of information to the applicant
[Rule 4(Iv)]

No HC.XXHV- 01/2022-23/ 15/ BT
Dated [411,2022

To,
LAt ~— Mr. Godeswar Phukan
el | 3- v ;
" L Maibela grant, Charaideo-785689
1. Please refer to your RTI application Regd. Vide 136/2022-23 dtd
14/11/2022 addressed to undersigned regarding supply of judgment copy
of WP(C) 69/2018, WR(C) 6203/2021, WP(C) 250/2021, WPR(C) 24/2021
and WP(C) 1040/2022 .

2. It is to inform you as per Rule 5{e) of The Gauhati High Court (RTI)
Rules, 2008, certified copies of judgment are to be obtained by following
the procedure prescribed (for obtaining certified copies) under Chapter
XIII of the Gauhati High Court Rules, 2015.

The said can be obtained from the Copying Section of this Registry

by applying in proper format and paying the requisite amount.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Registrer General and First Appellate Authority within,
30(thirty) days from the date of issuance of this order.

. A - -l'..,,rhp-_}ﬂ-ﬁll
s TR
Registrar (Judicial) & P10

H .



ID No: 123/2022-23

Dt. 12/10/2022

T ISTRA

PUC is a RTI application by Mr, Nitesh Bhardwaj forwarded by Ministry of
Law & Justice. It is to be mentioned here that no address of the applicant. has

been has been mentioned in the application,
Hence, no steps can be taken in respect to this RTI application.

2l :



o TR, 1A

hl {:;, ma“ Registrar Judicial <reg).ghcimgmail. com=

Fwd\':-.,F'Iaasu Provide Inputs

Registrar General <rg1.ghc@gmail com=> Thu, Sep 15, 2022 at 5:23 FM
To: Registrar Judicial <regj.ghc@gmad com=

e ForpaAsded MBSSEGE semewre— .

From: Mahak Acharya susmoel-jusioo-mbnegme n=

Drate: Thu, 15 Sep, 2022, 5:16 PM

Subject: Re: Plzase Provide Inputs

To: REGISTRAR GENERAL <ragnonaphcfinic in®, <reqstrarmeleraiaphciagmall ums, g1 ghc _

2yt ohoi@aomal cam>, Registrar General Gauhali High Couwt Guwvahali <. giuheERTERNGHURS, ML >, Reqiairar
General High Court of Judicature at Patna <rg. palhcimsdianoiurs me 02, Reqgisirar Genetal High Court of
Chhatlisgarh = cohoi@indancaut s nic.an, Regisirar General, High Courl of Gujarat <rg-ho-gupzemcine, Registrar
General High Count of Gujarat <rg gujhc@indiancourts. niin>, Regisirar Genaral PHHC

<rg phhc@indiancourts. nic.n>, Registrar Genaral <raggenilial) gowine, Arvind Mathotra

<y hpho@indiancouns, nic.in>, Registrar General High Court of Jharkhand <rg jhrbsiindiancourts.nic e, Regisirar
General High Court of Kamataka <rg. karhc@indancouwls.nic.n>_ rghck kar <ronk ke e n=. Registrar General
High Court of Kerala <rg.kerhefindlancouns nic.in=, Registrar General High Court of Madhya Pradesh
<rg.mpho@mdiancaurts. nic.ins, Rﬂglitfi Ganeral .:vg_h..(n|'|P'..':;|_'J;:.|'|.;I|ﬂ|1.--|::1_||15 e =, Regisirar Gengral <rg-
breiinic in>, Golmel Gaiphulshillu <rg.mnphoiinic. n=, Golme: Gaiphulshillu <1y mnphegRndiancourls Nio.ins,
Registrar General Delhi High Court < dutheg@indiancorts nic 11>, Regisiras Ganeral Delni High Coun

ey dho@nic.m=, S Pratap Kumare Patra <r.oribogRindiancourts, nicans, Br Eur;.-s_n_Prahaah Hakra

£rgp rajhcidindiancourts, nic.n>, Registrar General High Caurt af Sikkim =ro sikhciTindiancouns moan=, Regisirar
Genaral Madras High Court <rg mdrhoinndianeourls i o=, Registrar General r&grgenl_:fugng_;mul-_ﬁll\.nx:.-nb_ _
Registrar General Telangana <rag gen-tshodaij.gov.ine, Data Mohan Jamatia =rg.lrphefindiancours mc.in=, Ashish
Garg <rg.allhci@indiancourts. nic.in>, ey allahabad nghoourt.ms, Registrar Genaral Hagh Court of Ulilarakhand
<rmy.ukhe@indiancours nic.ine, rghc cal <rghs califerediffiniad con=, Registrar General
<rg calhoi@imdianeaurts. e an>

Madam!Se,

Please refer the rail mad, The mad now stands withdrawn. Kindly ignore.
e

Fegards.

Under Secretary (Justice-1)
Cepartment of Justice
Minisiry of Law & Justice
26 Jaisalmer House,

htan Singh Road,

Mew Dalhi

From: "Mahak Acharya” <usmoell-jushoo-mbafine o>
To: "REGISTRAR GENERAL" <reggenaphoi@inic in, regisirangenaral aphe gl coem, "rg1 gha”
=1 gheifgmail.zoms=, "Registrar Genaeral Gauhati High Caurt Guswahali” < gaubrmisiansaurbs me,ines, "Regstrar
General High Courl of Judicalure at Palna® <rg.pathoi@indiancouns me iz, "Registrar General High Courl of
Chhatlisgarh <rg.calci@indiancnunts nicin®, *“Registrar General, High Court of Gujaral® <ru-ho-nuofnie ms,
"Regisirar General High Cournl of Gujarat” <rg guhnigmdir ooty noe ooz, "Registrar General PHHCT
<y phc@irdinncours e, "Reglstrar General® =g dn= Barind Malhotra™
<riphpheidmdancourts nic e, "Registrar General High Courd of Jharkhand® < b boagniBanengrks ik e,
"Registrar General High Court of Karnataka" <ry kKarheideahaioour s n, “rghok. kar” <rghsk. argircans,
"Registrar General High Court of Kerala” =rg kerncEindnceats, ne o, "Registrar General High Courd of Madhya
Pradesh® <rg mphoid@indiancouns g, n, "Reglstrar General® < boomihoygimdianoords pic ns, "Regisirar General”
<rg-bhedgnme. ne, "Golmei Gaiphulehiliu® <rg:mnphei@ne inx, "Golmel Gaiphulshillu® <o imnphogirsianeouris e pye
. "Registrar General Delhi High Count” =g defhcitindianacurts qic in>, "Regesirar General Delhi High Coun”™
=i dneEinee >, "Sri Pratap Kumar Palra®™ srep anbcgomedincoats e oo, "Mlre Surga Prakash Kakea”
srg-rajhafiandiancouds ncone, “Registrar General High Couorl of Sikkim® = kbcagmcuincauns me o, "Registrar
F’Eﬂmal hadras Hlﬂh Courl® < T dedie i g Gl Re i s "Hg.gig[mr Genaral rﬂgrggrﬂ' e i el Ay P e
hREgzr!.!rar Genaral TE]-HI'I?QEF!EI' iy gen-shcisog goy me, "Crata Mohan Jamatia” <rd i i o ouris e =,
Ashish Garg™ <ig allicqirkancourts me i, g@gafabsbaadbun oo, "Registrar Goneral High Cour of
LAtarakhand™ <rg.ukbcadadiancorl s mi in=, “rghc cal® gl aldgreimtimeag coreee, "Registrar General”
sri calngmindianemnls nic in=

it dhmased gosoqie. conmimed L T= gl S T O D B s Earch sl permmEqil Mg EA 1744036571 TR4BASOE T Rammal a1 1 744036 -



